I THE CENTRAL ADMINISTRATIVE TRIsUNAL , JATISUR BENCZH, J..IFUR.

Date of order : 24,5.95

cP 22/95 in 0A 615/93

Mrzs. 2ngelina Massesy W/o John Masazay
aged akont 52 y=zars resident of Sgint

Marv's Convent Compund, A
Ajrer and wife of John Ma
>
~

<A
sey, Br.Pozstian,
Head Post Office, &jmer-305001, '
cos Petitioner
versus
1. Shri M.R, Bhattacharya, Postmaster General,
Rajasthan Eastsrn Region, Ajmer-30500L,
2. Shri 0.P. Gandhi, Dziuty Director Zooounts (Fostal)
Tilak Nagar, Jai ur-3Z02004,
t PPN Respondents
CORAM

Hon'kls Mr, Gopal Krishna, Vies Chairman.

Hon'lkle Mr, O0.,P. Sharma, Menmbkelr (Adminiztrative)

For the Petitioner cee Mr. KJ . Thawani
For the Raspondsants eoe oo
O RDER

( PER HON'BLE MP, GOF3, KRI3HNZ, VICE CHAILIAN )

—

Petitionezr Mrs,., Angelinz Mass2sy has filed ihis Conkempt

Pz=tition u’/s 17 of ths Administrzeive Trilkunals Act, 1955,
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‘nf tbis Tribunsl in OA no. 613/92 on 18,7.94,
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2. We have heard th: learned counsszl

']

and have carzfully gons throwgh reccrds,

3. The npsrative portion of the order of the Tribunal

"Al though the applicant would oridinarily ke entitled
to family pension frow 1,7,77, the law of limitation
reztrains us from granting relisd to the applicant
from that dszste. We l=2swve it o the respondzsnts to taks
a decizion akout the ds from which family pension
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is to be granted to the applicant, having regard o
her family circumstance

4, Howsver, in tixe 02 £ilsd by the petiticner, a dicrsction
was claimed to the reszpondents for granting family pension t
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